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1 • Whether it be referred to reporters or not '1 

. Whether it be cjrculited to all the Benches of the 
Central Administrative Tribunals ? 
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ate of Decision: 18.3.1994 

Prafulla iKumar Sôhoo 	 'pplicant 

Versus 

Union of India & Others 

For the a pplicant 

For the respondents 

C .3 R . M: 

Respone nts 

M/s .Devanand Misra 
]Deeoak Misra 

.Deo, ES .Tripathy 
P.Panda, Mvocates 

Mr .Ashok Mjshra, 
Sr.Standing Counsel 

(Central) 

THE HONOURABL Y.K.P. ACWRt, VICE CHU4N 

JUDGIENT 

.K.?ACWRY,VICECHIRMN: In thi application under Section 19 

of the Administrative Tribunals Act, 1985, the petitioner 

prays to quash the order loessed  by the competont authority 

contained in Annexures-4 and 6 and to direct the opposite 

parties to give the minimum amount of financial assistance 

to the petitioner. 

The petitioner, while working as Signaler in the 
t4't 

Postal Department metan accident and was in  a  serious 

condition. The petitioner is said to have  spent some money 

in his treatment. The petitioner'sclmim for reimbursement 

having been denied this application has been filed with the 

aforesaid prayer. 

in their counter the opposite parties maintan that 

the case is devoid of merit and is liable to be dismissed. 
L 
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The fact that the petitioner met an accident and was  

seriously suffering was not disputed in the counter. at 

tt Was urged by Mr.Ashok Mjshra, learned Senior standing 

unsel that payment can be made to the petitioner 

legitimately when he files documents to indicate the 

exrenses he has incurred according to rules forih1â 

treatment. The petitioner not having done so, rightly 

hs claim was rejected. 

4. 	Nr.B.S.Tripathy, learned counsel for the petitioner 

submitted that the petitioner will now file another 

representation enclosing thereto the necessary documents. 

Lirection be given to the opposite parties to consider 

the same. I have no objection if a representation is made 

t the coetent authority by the petitioner and also 

flE?CaS61- 7 documents are filed to convince the authorities 

that a  particular amount was incurred by the petitioner 

fjr his treatment. I hope and trust the competent authority 

nuld dispose of the same as per rules within a ssitl.d 

period. Thus the application is accordingly disposed of. 

No costs. 
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